BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 195 of 2013

11.03.2014

List this matter on 12.03.14 as a fixed item as prayed

for by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
Cont. Case No. 22 of 2012

11.03.2014

Heard Mr K Paul, the learned counsel for the petitioner.

Also heard Mr. SC Shyam, the learned senior CGC as
well as Mr. B Pathak, the learned counsel for respondent No. 5.

After hearing the submissions advanced by the learned
counsel for the parties, it appears that the respondent contemnor
is really flouting the Judgment & Order dated 13.07.04 passed in
WP(C) No. 400 of 2002 and Judgement & Order dated 24.08.2006
passed in WA No. 59 (SH) of 2004 as reflected in the order dated
16.05.13 passed by this Court. Such misleading tantamount to
criminal contempt. However, considering the facts and
circumstances of the case, the respondent contemnor is given
further 2(two) weeks’ time to comply with the Court’s order or
otherwise they may face legal consequences.

List this matter for hearing on 26.03.14.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CR(P) No. 3 of 2014

11.03.2014

Heard Ms. Mina Kumari, the learned counsel for the
petitioner.

As per record it appears that, notice has been issued
and service report has not yet return.

Wait for the service report.

List this matter after 3(three) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 53 of 2013

11.03.2014

Heard Mr SP Roy, the learned counsel for the
petitioner who also filed a Complaint Settled Reply obtained from
GPO, Shillong supported by an affidavit and placed before this
Court which is on record, wherein it appears that notice has
been served on 7.11.13.

None appears for on behalf of the respondent.

List this matter for hearing after 3(three) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
EL. PET. No. 2 of 2013

11.03.2014

In the light of the order passed in MC (EP) No. 2 of
2014, this instant petition also stands disposed of on being

withdrawal.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MAC Appeal No. 1 of 2011

11.03.2014

Heard Mrs PDB Baruah, the learned counsel for the
appellant who submits that in MACT Case No. 6 of 2009, Motor
Accident Claim Tribunal, Ri Bhoi District, Nongpoh has passed an
order without examining the insurance policy because the
claimant failed to produce the insurance policy. The learned
counsel further contended that the policy cover note which was
produced was fake as it was missing from the office against which
FIR has been lodged by the appellant.

Also heard Mr KP Bhattacharjee, the learned counsel
for the respondent who submits that, he has got the policy and till
date the policy are being renewed from time to time and premium
are being paid regularly. Under such a circumstances, I am of the
opinion that the matter needs to be remanded back to the learned
Tribunal to consider the matter afresh. Further, the
claimant/respondent’s counsel is directed to produce the policy
before the Tribunal who shall after evidence and hearing both the
parties and to pass fresh order, if necessary.

However, at this stage [ am not setting aside the order
and the matter is remanded back to the Motor Accident Claim
Tribunal, Ri Bhoi District, Nongpoh.

Registry is further directed to return the Lower Court
case record to the concerned Court immediately. Accordingly, the

matter stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MC No. 321 of 2011 in
MAC Appeal No. 1 of 2011

11.03.2014

In the light of the order passed in MAC Appeal No. 1

of 2011, this instant Misc. Case also stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MC(EP) No. 2 of 2014 in
EL. PET. No. 2 of 2013

11.03.2014

Heard Mr. AK Bhattacharya, the learned senior
counsel for the applicant/petitioner.

Also seen the affidavit filed as well as the Gazette
Notification dated 12.02.14 in compliance with the order of this
Court dated 4.02.14.

None of the respondents counsel has any objection or
objections from any quarter; accordingly, this instant petition is
allow to withdraw. However, considering the provision of
Section-110 Sub-section (3) Clause-(a) of the Representation of
the People Act, 1950, the applicant/petitioner is directed to pay
the cost of Rs. 25,000/- which is to be deposited with the
Registry. In return, Registry will hand over the said amount to
the respondent No. 1 after receiving proper receipt.

Registry is further directed to forward a copy of this
order to the Election Commission of India.

With these observations and directions, the matter is

closed and stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 57 of 2013

11.03.2014

Heard Mr R Majaw, the learned counsel for the
petitioner who submits that the leading counsel Mr. HL
Shangreiso is not keeping well, so the matter may be adjourned.

Mr. K Paul, the learned counsel appearing for the
respondent No. 8, Mr. R Debnath, the learned CGC for
respondent No. 7 and Mr. ND Chullai, the learned senior State
counsel are present.

List this matter after 2(two) weeks as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 75 of 2013

11.03.2014

None appears for on behalf of the petitioner.

Respondent’s counsel has been represented by Mrs. T
Yangi.

As per record it appears that, the petitioner’s counsel
has remained absent for quite some time. However, for ends of
justice, one more chance is granted to the petitioner’s counsel to
appear before this Court on the next date fixed or else the matter
shall be dropped.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 320 of 2012

11.03.2014

Heard Ms Mina Kumari, the learned counsel for the
petitioner who submits that the leading counsel Mr. AS Siddiqui,
is out of station and prayed that the matter may be listed after
2(two) weeks to which Mr. AH Abraham, the learned counsel for
respondent No. 5 and Mr. R Gurung, the learned GA have no
objection.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 217 of 2013

11.03.2014

List this matter on 12.03.14.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 238 of 2013

11.03.2014

None appears for on behalf of the petitioner.

Mr. ND Chullai, the learned senior GA, Mr. K Paul,
the learned counsel appearing for respondent No. 4 and Mr. KP
Bhattacharjee, the learned counsel for respondent are present.

List this matter after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 270 of 2012

11.03.2014

As per record it appears that, Mr. S Sen, is the learned
counsel for the petitioner, so this matter may be placed in any
other bench without me i.e. (Hon’ble Mr. Justice SR Sen).

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 296 of 2012

11.03.2014

Heard Mr. K Paul, the learned counsel for the
petitioner who submits that he needs sometime to place the case.

Prayer is allowed.

Mr. K Baruah, the learned counsel for the respondent
is present.

List this matter for hearing after 2(two) weeks.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
WP(C) No. 319 of 2012

11.03.2014

Heard Mr. R Jha, the learned counsel for the petitioner.

Also heard Mr. R Gurung, the learned counsel appearing
for respondent Nos. 3, 4 & 5, Mr. R Debnath, the learned CGC for
respondent Nos. 1 & 2 and Mr. DK Acharya, the learned counsel for
the private respondent Nos. 6 to 14.

Judgment & Order reserved.

JUDGE

V Lyndem



